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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
- OR 1541 /1993 [0
New Delhi, this 8th day of June, 1994
Shri N,V ,Krishnan, Hon'ble VCiA;
Shri C,J, Roy, Hon'ble Member(J

Shri Surinder Mahto
s/e Shri Jaden Mahto
1«35, Chidia Colony
PUSA, New Delhi-12 ee Applicant

By Advocste late Shri K,L, Bhatia
Versus

Union of India, through

‘1, Director Gensral, ICAR
Krishi Bhawan, New Delhi

2, Director, IARI
Pusa Road, New Delhi-12 .o Respondents

By Advocates Ms, K, Iyer & Shri Manoj Chatterjes
ORDER (oral)
(By Shri N,V,Krishnan, Hon'ble VC(A)

The appligant was 8 casual labourer under the
second respondent, He claims regularisation against
a Group D post with all censequential benefits,
Alonguith the OAR, he has submitted his identity card
end particulars of the period during which he has besn
enjazed, It is seen that in the calencer year 1990
he has worked for 42 days, in the calender year 1991
he has worked for 171 days end in the calsnder year

1992 he has worked for 77 days.

2, The respondents have filed their reply stating
that, in the first instance, only those deily paie
labourers who have besen engaged and who have worked
for 240 deys in & year will be considered, Neames of
such persons have been mentioned in Annexure R-1 and
they are being engaged ss snd uvhen their turn comes,
They are also regularized as and when vacancies erise

according to their turn,
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3. There is also a second list containing the names
of a few persons in respect of uhom special directions
heve bsen received from various courts and they are
being engaged in pursuance of the direction, In so
far as others are concerned, they are not entitled to
Be considered for regularization until they work for
240 days in a year, However, a list ef such persons
is also meintained and if no person who has rendered
240 days servies is available for engagement, nersens
mentioned in this third list are engaged accerding to
their eeniority, It is, therefore, mentioned that the
spplicant is only entitled to have his name entered
in this list and he should suwdit his turn fer requ-
larization. His name ie slready at S$1.No,240 of the
liet,

4, Having heare the counsel for the respondents and
perused ths records, we are satisfied that the applicant's
prayer for immediate recularization can not be granted,
fer he does not Qualify for sych regularization, In

the eircumstences, we are of the view that the OA be
disposed of with the following directions to the res~

pondents anc we do s¢ accordinglys

i) ue netice that the spplicent's name is
slready at serial No.240 in the thire
list, i.e, of those who have filed
experience certificate but have not
rendered 240 days' service in one year,
The applicant is, therefore, entitled
te be engaged on a cesual basis, in
case the need for such engagement
srises, in preference to those who
have rendered less total service than
him as & casual labourer, i,e, according

QL, to his turn,
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i1) In case the respendents consider the
Question of regularisation ef persons
who have worked fer 240 days, but not
in one year, the cess of the anplicant
for regularizatien should also be
considered on that basis according
to his turn besed on his seniority
reckoned en the basis of the total

number of days worked by hiwm,
5. The O,A, is disposed of as sbove, with no order

ol \Q% B

C. V. Kri
g-ni.ra?gg é:co-tga:::::%l)

8s to costs,
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